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No; 1520 (2)/XVII-V-1—1 (KA)-24-1991
. Dated Lucknow, August 21, 199]-

In pursuance of the provisions of clause (3) of Artilela 348 of ‘the Constitution of Tndia,
the Governor is pleased to order the publication of the following English translation of
the Uttar Pradesh Audyopik Kshetra Vikas (Sandeh Nivaran Aur Vad hikaran) Adhiniyam,_
1991 (Uttar Pradesh Adhiniyam Sankhya 27 of 1991) as passed by ths Uttar Pradesh

Legislatirre and assented to by the Governor on August 20, 1991, i
' ° - THE UTTAR PRADESH INDUSTRIAL AREA DEVELOPMENT
s i (REMOVAL OF DOUBTS AND VALIDATION) ACT, 1991
(As passed by the Uttar Pradesh Legislature) _
(U. P. Act No. 27 of 1991y
- iu-prwade for the removal of doubts in respect of mrtmumnaious %
bf the Uttar Pradesh Industrial Avea Development Act, 1976 and to
validate-certain acts and proceedings thereunder- : 2
E IT IS HEREBY enacted in the E'mty_—sémnd Year of the _Rapublie' Oa
- India as follows :— ' : : :
Short titleand 1. (1) This Act may be called the Uttar Pradesh Industrial Area
fommencement Development  (Removal of Doubts and Validation) Act, 1991. :
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; : (2) Sechons 2 3 and 4 shall be deemed to have come mto foroe‘}

on July 19, 1991 and. the remammg prov1s1ons shall come mto foroe:i,“

, atonce TS Caa S T T
2 For the : removal of doubts it “is hereby declared th'at the’ d%gg‘t‘swal et

:provrsmns of “clause (d5 “of 'section 2 of the Uttar Pradesh Industrial = - s

Area’ Development Act, 1976 hereinafter referred to as- the principal

Act, -empower: and shall be deemed always to have empowered the State:
Government to declare any area as mdustnal development area.

3. The area. spec1ﬁed in the respectlve Schedules to Government’s Validatiqr‘ 7 e b
: notlﬁcatlons no.,— : : , S R

(@) 8425 'Bha U /XVIII-11—-223 Bha—88 dated ’\Iovember 30,

1989 S ]
(b) 8425(1)-BU /XVHI-11———223 Bha—88 dated November 30 ‘
1989 and - - . P
(c) 7436-Bha, U /xvm-11-107-}3ha-85 dated January 28,
1991, ‘ Y

-.shall be - deemed to be, and always to have been, declared by the State -
Government a8 mdustmal development areas under . clause (d) of

section 2 of the. prmc1pal Act and the said notlﬁcatlons shall be and be
" deemed always to have been valid -and lawful as 1f the prowsmns of ‘
thls Act were in force at-all matemal tlmes . -

4. The prov1smns ‘of this Act shall have effect notw:thstandmg» '

‘ ~anything ‘to.the contrary contamed in any Judgement decree or order ‘
-of any Court or a.uthorxty T , c )

; -OVer'i”iding effect

. 5. (1) The Uttar Pradesh Industmal Area Development (Removal Repcalard -
 of Doubts and Validation) Ordinance, 1991, is “hereby repealed. - e

(2) Notw1thstandxng such repeal, anythmg done or any action - -
taken under the Ordinance  referred to in. sub-section (1) shall be
‘deemed  to have been done or taken under this Act as if- the prov151ons '

’ of this Act were in force at all material tlmes

By order,
NARAYAN DAS,
Sachiv,
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